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fixing m inim um  wages in the  15th 
Ind ian  L abour Conference?

S hri A bid A li: The la tte r  p a rt of 
th e  question  I did not hear.

S h ri T angam ani: T he m ethod by 
w hich the  m inim um  w ages have to 
be adopted has been discussed and 
finalised a t the 15th Ind ian  L abour 
C onference. M ay I know  w hether 
those recom m endations had  been 
com m unicated to the revision com 
m ittee  w hen they w ere actually  s i tt
ing fo r the purpose of revising the  
m inim um  w ages for construction 
w orkers?

S hri Abid A li: Yes, they w ill take  
these recom m endations into con
sideration.

S hri Tyagi: H ave the G overnm ent 
considered or exam ined the rational 
m ethod of fixing w ork-dav units and 
paying h igher ra tes of wage*; for 
w ork done over and above the daily 
norm s fo r each w orker?

Shri Abid A li: W herever the  piece 
ra te  system  is p revalen t, this is taken 
in to  consideration.

T he M inister of L abour and E m 
ploym ent and Planning- (Shri N anda):
In  addition to pii'ce rate, there are  
incentive system s of paym ent which 
take  tha t into account.

C onference on the  Law  uf Seas

J  Shri K um aran :
\  Shri N. R. M unisam y.

Will the  P rim e M nister be plea.ved 
to sta te:

(a) w hether th e  G overnm ent of 
India partic ipated  in the Conference 
on the  Law  of Seas held in March, 
1958; and

(b l v h a t w ere the  decisions and 
recom rsendations of the Conference?

The F p-liam entary  Secretary  to the  
M inister \ of E x terna l Affairs (S hri 
9ndafh  AH K han ): (a) Yes, Sir.

(b) T he fu ll rep o rt on this con
ference is not y e t available. H ow 
ever, the  conference fa iled  in its 
m ain objective to d raw  up  a conven
tion  on th e  Law  of th e  Sea m ainly 
because it could not a rriv e  a t the 
necessary  agreem ent on th e  b read th  
of te rrito ria l w aters. It was, th e re 
fore, recom m ended th a t the  U nited  
N ations G eneral A ssem bly should con
sider w hat the  n ex t step should be. 
T here  w as agreem ent on various o ther 
aspects of the  L aw s of the  Sea such 
as the C o n tin en ta l Shelf and the 
exploitation  of its n a tu ra l resources, 
conservation of fisheries, righ t of in 
nocent passage of ships.

T he Conference adopted a re so lu t
ion for encouraging cooperation on 
conservation and on the  hum an  k ill
ing of m arine life.

A nother resolution, moved by India, 
w as also adopted recom m ending th a t 
the  question  of banning and testing 
of nuclear w eapons on the h igh  seas 
should be considered by th e  G eneral 
Assembly.

Shri K um aran : May I know  w hether 
the  conference was in any w ay helpful 
in resolving the differences existing 
betw een India and her neighbours re 
garding te r r ito n a l w aters and deep 
sea fishing rights?

The P rim e M inister and M inister of 
E x ternal A ffairs (Shri Jaw aharla l
N eh ru ): Between India and w hat
country?

Shri K um aran: Betw een India and 
her neighbour, especially Ceylon.

Shri Jaw ah arla l N ehru: May I sug
gest th a t my colleague. the  Law  
M inister, who w as the leader of the 
delegation, m ight answ er th a t ques
tion?

T he M inister of Law  (Shri A. K.
S en): I am very  happy to  say th a t 
the Ceylonese delegation and the 
Indian delegation w orked in com
plete harm ony, and no disputes w ere 
ever raised by either party .

Shri K um aran : May I know  w he
th e r it  is a fact th a t the  rep resen ta tive
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of P ak is tan  ra iled  th e  issue of a  cor
rid o r across Ind ian  te rrito ry  con
necting  the tw o wings of P ak istan  and 
th a t he w as able to canvass support 
am ong some pow ers rep resen ted  at 
the  conference?

Mr. Speaker: Is it a conference on 
land  dispute or sea dispute?

Shri Kumaran: B ut it was raised.

Mr. Speaker: L et it be raised. I 
am not going to allow. How does it 
arise out of this question? Hon. 
M em bers m ust address them selves to 
the question here. A thousand things 
m ay occur: it w ill not be allowed 
here.

Shri B im al Ghose: In the conference 
•n  the law of the seas, som ething else 
was done. It is about the conference, 
not about anything else*.

Shri K um aran: This issue was
raised  in the conference.

Mr. Speaker: The question is w he
th e r the G overnm ent of India p a r ti
c ipated in the Conference on the Law 
of Seas held m March, 1958. This 
is a conference on the law of the 
seas, how far the te rrito ria l w aters 
w ill extend, six miles, 100 miles or 
200 miles Then, how  does the cor
ridor come in? I am not going to 
allow. T hat was irre levan t in this 
conference. I was not the P resident 
of that conference, I could not com
m and the deletion of all thai. If 
I w ere there, I would have expunged 
all that. (L aughter).

Shri N. R. M unisamy: May I know 
w hether the question of free en try  
into the sea by land-locked countries 
w as taken into consideration, and if 
so w ith w hat result?

Shri A. K. Sen: There was a reso
lution passed by the F ifth Com m ittee 
on land-locked countries and their 
righ ts of access to the sea as also 
the righ t of transit of goods over the 
territo ries of the ir neighbours. The 
point of view  of India was very ably 
expressed by our represen tative in 
the  F ifth  Comm ittee, and I myself 
took p a r t in one or two m eetings to 
le t the Com m ittee know  our point 
of view  in the m atter. I am happy

to say th a t the  resolution  which was 
u ltim ately  accepted w ith  hard ly  any  
opposition w as a Swiss resolution 
accepting our point of view. The 
resolution com pletely m et our stand 
in the m atter.

Shri K um aran : May I know w he
th e r the question of pollution of sea 
w aters by nuclear test explosions was 
raised at the conference and any de
cision taken thereon?

Shri A. K. Sen: It was raised  and
India did sponsor a resolution p ro 
hibiting the pollution of seas e ither 
by radio-active lay s or otherw ise. 
As far as the idea was concerned, 
we got a good deal of support in the 
m atter, bu t the resolution was lost 
in the Comm ittee only by one vote. 
I speak subject to correction because 
the final report has not come yet,
bu t my recollection is tha t it was
lost, by one vote. N evertheless, a fte r 
this resolution was lo;,t, an am ended 
resolution was accepted which to a 
very large ex ten t m et the point 
of view of India a* also other coun
tries shaim g the view that the high 
seas should not be polluted by radio
active rays.

P ak istan 's le tte r to T N. on K ashm ir

r
< 2 « 4 «  / S h r i  B h o « i  B I , a i :

Shri R am eshw ar Tantia:

Will the Prim e M inister be pleased
to refer to the reply given to Short 
Notice Question No. 32 on the 7th 
A pril. 1958 and sta te  w hether G ov
ernm ent have since received the 
au thorised  text of the le tter w ritten  
by the Pakistan  R epresentative at 
U.N.O. legarding certain  adm in istra
tive m easures taken by India in 
K ashm ir?

The Parliam entary  Secretary  to the 
M inister of E xternal A ffairs (Shri 
Sadath Ali K han): Yes, Sir. A* 
authorised copy of the le tte r in ques
tion has been received in circulation 
and copies of le tte rs to the Security 
Council are  placed on the table of the 
Lok Sabha. [See A ppendix VIII, an- 
nexure No. 139.]




